To be published in the Gazette of India Extraordinary Part II Section 3, Sub Section (II)

Government of India
Ministry of Commerce & Industry
Department of Commerce
Udyog Bhawan, New Delhi

Notification No: 47 /2015-2020
DNOUNIcation [No: =/ /£022-2020
New Delhi, dated - 07" December , 2022

Subject: Inclusion of additional export items in Appendix 4R with effect from 15.12.2022 - reg

S.0.(E): In exercise of the powers conferred by Section 5 of the Foreign Trade (Development and
Regulation) Act, 1992 read with Para 1.02 of the Foreign Trade Policy 2015-20, the Central
Government hereby notifies a revised Appendix 4R under Para 4.59 of Foreign Trade Policy, 2015-
20 for exports made from 15.12.2022.

2. The revised Appendix 4R will be applicable for exports made from 15.12.2022 to 30.09.2023.
To adhere to the Scheme budgetary framework, necessary changes and revisions as per Para 4.54 of
FTP 2015-20 (as amended from time to time) will be made thereafter.

3. The revised RoDTEP Appendix 4R containing the eligible RODTEP export items, rates and per
unit value caps, wherever applicable is available at the DGFT portal www.dgft.gov.in under the
link ‘Regulatory Updates >RoDTEP’.

Effect of this Notification: Additional export sectors/items in Chapter 28, 29, 30 & 73 are
being added in Appendix 4R under RoDTEP for exports made from 15.12.2022 and shall be
applicable till 30.09.2023.
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(Santosh Kumar Sarangi)

Director General of Foreign Trade

Ex-officio Additional Secretary to the Government of India
E-mail:dgft@nic.in
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